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Heard Mr0G. içMisra, learned 

counsel for the A1icant and Mr,B,Das-, 

learned Adclitjnai Standi*g Counsel for the 

Respondents. 

In this o.A.,te Applicant 

has submitted that the Res. N3 Joy his 

order dated 2612.20O3 decided not to 

iaY a portion of the retirement gratuity 

on the ground that the Applicant has 

carried the matter alonçwjth some ether 

officials Jr. writ petition before the 

Hon'ble hj!h court ot Orissa in 03 

N0.895/2000 praying therein interalia 

to quash the order of theTrianal: to 

direct the Oosite parties n0t to'reâ.uce 

basic pay of the alic ant and to direct 

the 0p2ositC Parties to restore tkeir 

respectiYe basic pay till the matter 

is decided y the Honsisle High Court. 

In Yiew of the above facts 

of this case that the matter reiardins 

nonpayment of a ortion of retirement 

gratuity has already been taken before 

the Hon'ble High Court for adjudication, 

this Tribunal does not hate any jurisdicti 

to el,tertain this 0,A. and accordingly, 

this O.. is J.ismissed.NO costs1 
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